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Applicant

(1]

Rao

1. The Pgstmaster General
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Temali division
Counsel for the

Counsel for the

CORAN
HON. MR, JUSTIC

( As per Hon, M

: Respondents

applicant V. Ch; Naidu,

" Advocate
respondents : N.R. Devaraj, Sr. 5C -

for Central Government '

E V., NEEL ADR1 RAD, VICE CHAIRMAN

HON. MR, P.T. THIRUVENGADAM, MEMBER (ADMINISTRATION)

.Judgementw

r, Justice V. Neeladri Rao,'ﬁicé Chairman)

Heard Sri Krishna Devan, for Sri V. Ch. Naidu, learned

counsel for the

counsel for the

Biennial Cadre
Repalle, At th
the.applicant W
master., Shri T
Amrutalufu to R

challenged in t

applicant and Sri N,R, Devaraj, learned
respondents,

| pore To AT
cant was prcmotedlta HSG Grade 11 of

Reviaion (BCR) amitl then transferred to

e time of rotational transfer on 20-5-1533,
as transferred to Battiprole as Sub Post-
.V. Subba.Raoc was transferred from

epalle, The said order of transfer uas

his OA wvhich was filed on 29_6-93,
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3. 1t is submitted for the applicant that Eiigg;g;ﬁgﬁut
completed four years in the cadre of H5G Grade II in
'Rapalle and thus tls transfer is contrary to the policy
uhefe no employee ihould ordinarily be transferred un%Bas

he completes four lyearsy ii) he is about to retire in 13

(AW

yeargfand it is one of hardshipg for it is a case of
transfer asd he iL

hardly left with 1} years of service.

198.8(2@')' ATC 677 <DJébabgata: Ray versus Union of India, &
jﬁdgemant'of CAT Calcuﬁta, was referred to in support of
the seid contention; iii) Sri T.V. Subba Rao:{;;s posted
in the place of /the applicant at Repalle, had submi tted
- 4 r;praéehtatio dated 24-5-1993 praying for either reten-
tion at Amrutﬁaluru or transfer to Battiprole on healgh
grounds, |
4, The Suprene Court held in JT7.1993 Uoel.3 SC 678 -
Union of Indiaj and others versus SL Abbas, that ofdar of
transfer can be callenged only on eithér of tuo grounds -
i) malafidesys/ii) violation of statutory rules,

5. If the ofder of transfer ig not in conformity with
the administrative instructions issued in regard to tran-
sfers, @ﬁmedJ of the .employee is to make a representation

)L//// to higher authority and it is not a matter of interference

by the Court|/ Tribumal. Hence, the principle laid doun
by the Full Bench in 1989(9) Afc 122 in H,5. Ajamani

\ S ) e S ot >3

. veaersus Union of India and otherskﬁolds good aafkperkncurium

Jore the same nead not be he%d—by—thi;e—&en&h B e
6. A neu plea is takent;ejolnder to the effect that
&M§~_ L}v».\.}“\— 7
~the order of transfer iah@adtctrve fnr the applicant uas
transferred as he happened to be an office bearer., 39

1988(8) AT{ 677 in Debabrata Ray versus Union of India, is
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relied upon in support of the said plea., When it was

A rmadead 2 m kil MmA AL L b -

~the applicant Prom the members of the public as well as
7 Fed v eahomad i
staff and service unions, it was pleaded;that out of

25 years of service, the applicant worked for 19 years

at Repalle and that the service unions gave a memorandum
to R-1 and the Chief Post Master General,. Hyderabad,
against the applicant about his maladministration,

7. In the abqu vies, we Pesel that it is not proper

to advert to the belated plesZof the applicant that the
order of. transfer is iadieted, Dl |

8. It is submitted that Sri T,V. Subba Rao, is agreeable

aven now -for § transfer to Battiprole} So, we make it
ciearunas tne oroer or cismissal of this OA is not a bar

mutual transfer Lpplication is going to be submitted. It

ity against the order of transfer of the

L)
applicant. The concerned authority-hadlfo disposeébf the

for the concernsd authority to consider on merits if
the higher autho

is submitted that a reprasentation was already made to

said application|as early as possible.

9, The DA is dismissed. No costs.

R G ) TP0S T NN
(P.T. Thiruvengadam) (V. Neeladri Rao)
* Member_(Admn) Vice-Chairman

PDated : August 18, 93
Dictated in the Open Court:

Deputy Registr

To

1, The Postmaster General, Vijavawada

2. The Superintendent of Post Offices, Tenali Division,

3.gRne copy to Mr.%.Ch.Naidu, Advocate MIG -2, B-18, F-12,
Baghlingampahly Hyder abad.

4. One copy to Mr.N,R.Devraj, Sr.CusC.CAT.Hyd.

5, One eopy to Library, CAT,Hyd.

6. One spare copy
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IN THE CENI'RAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH AT HYDERABAD

/

THE dON‘ELE MR.JUSTICE V.NEELADRI RAQ
' VICE CHATRMAN

AND
THE HON'BLE MR.A.B.GORTHY 3 MEMBER(A)

D

THE HON'BLE MR}T.CHANDFASEKHAR REDDY
MEMBER( JUDL )

THE HON'BLE MR.P,T.ETRUVENGADAM:M(A)
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Adml ted and Interim directiong’
issuve .

allowed-:

Disposkd of with directions
Dismisg$ed as withdrawn
Dismisged for default,
Déject‘QVOIdéred

NG der_as to costs.
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